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HIGH COURT OF JHARKHAND. RANCHI

NOTICE

(lnviting applications for Designation of Senior Advocate)

ln terms of Rule 5({) (a) and (2) of the High Gourt of Jharkhand

(Designation of Senior Advocates) Rules, 2025, the Hon'ble Gourt has

been pleased to cal! for applications from the Members of the High Gourt

Bar Association or any Gourt subordinate to the High Gourt of Jharkhand

or any Tribunal in Jharkhand, having lO years of actual practice, as on

12.12.20.25, for consideration of their names for being designated as

Senior Advocate. AII such Advocates are requested to furnish particulars

in the Proforma prescribed under Rule 5(l)(a) of the 2O25 Rules, as Form

no.l, on or before O5.O1.2O26, by 5.OO P.M, in the office of the

Ghief Justice Secretariat.

Further, in terms of Rule 5(4) of the High Gourt of Jharkhand

(Designation of Senior Advocates) Rules, 2o.25, the application should

contain a declaration to the effect that no application to designate

him/her as a Senior Advocate has been rejected by the Supreme Gourt of

lndia or the High Gourt of Jharkhand or any other High Gourt, within a

period of two years immediately preceeding the date of application.

2.

Dated= 11.12.2o.25

Memo No.- 1O94IG.J Secretariat

Encl. -

sd/-

(Registrar Genera!)

Form no. l.
Gopy of the High Court ol Jharkhand (Designation of Senior Advocate) Rules,
2025.

(i)
(ii)

HIGH COURT OF JHARKHAND. RANGHI
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FORM No.1 [Rule 5(1Xa)J
PROFORMAAPPLICATION
CIo be fi.lled by the Advocate)

Affix
Recent

Pasqport
Size

Photo

1. Name oftheAdvocate:

2. Permane,nt Reside,lrtial Address aad

Mobile nr:mber of theAdvocate:

3. Gender: Male / Fe,male / Transge,nder:

4. Email Address :

5. Address for correspondence:

6. Educatioaal Qrralification with area of specialization in uoy field of iaw:

7. DarE of Birth :

8. Date aadplace ef snrsllment as anAdvocate:

9. Ordinary place of practice:

1 0.Enroll:ae,nt Number :

11.PAIT Number:

Ll.Haveyou been a chamber jr:nior to any lawyer? :'
If yes, firnish the name of such lawyer(s) and the dr:ration.

13.Is any jrrnior lawyer atlachedto yor:r chamber?

ff yes, fumish the name of such lawyer(s) and the duration.

14. Since whe,n have you been an assessee under the Iacome Ta:< Act, 1961:

[Attach copy of ITR filed of last 10 Years]

15. List of important cases in which you have appeared as counsel and argued:

16. Number of book Publication or publication in aay legal jor:rnal to credit?

Give details:

17- List of pro-bono work done by you:

l S.Whether you have delivered Guest Lectr:res. L[yes, details thereof:
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19.Have you been found gurlty of misconduct by the Bar Cor:nsel of lndia/ Bar

Counsel of the State of Jharktrand or any other State Bar Cor:nsel or is any

such proceeding for misconduct is pending? Give details:

20. Have you been convicted for any offen.ce(s) involving moral turpitude or is any

such proceeding is pending against you? Give details:

21. Whether any proposaVapplication for designating you as a Senior Advocate

had earlier been made to the High Court of Jharktand?

If yes, with what result?

zz.Attach (Pin) four rece,nt passport size color photographs.

I do hereby express and give my conse,nt to be designated as a SeniorAdvocate by the
High Cor:rt of Jharkfiand.

Dated: STGNAIIJRE OFADVOCAIE

By order of the Court

sd/-

(Satya Prakash Sinha)

Regrstrar General
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HIGH COTIRT OF JHARKHAND, RA}.[CHI
NOTIFICAIION

No. 10 12025 /R&s Ranchl, Dated the746 of November, 2025

TEE HIGH COTIRI OF'JHARTGAND (DESIGI{ATION OF
SENIOR ADVOCATES) RULES, 2o2s

In exercise of the powers conferred by section 34(1) read with section 16(2) of
the Advocates Act, 1961 arld tn accordance wtth the guidelines laid down by the

Supreme Court of India in its judgment doted 13.05.2025 in Criminal Appeat

no. 865 of 2025, tle High Cowt of Jharkhand ltereby malce,s thefollowing rules

for desigation of arz advocate as a Senior Advocate and matters incidental

thereto.

1. Short tifle and commencement -

i. These Rirles shall be calied 'The High court of .Iharkhand

@esignation of Senior Advocates) Rules, 2025, .

ii. These Rules sha'll come into force on the date of its notification in the

Official Gazej,1Le ofthe State of Jharlfi,and

2. Definitions- fn these Rules, 'nless the context otherwise requires,-

(a) "Advoctten means an Advocate e,ntered io ,oy ro11 r:nder the provisions of
theAdvocates Act 1961;

(b) "Petmanent Committee" means the Permanent Committee for

Designation of Senior Advocates constitrrted under sub-ruIe (1) of Rule 3 of
these Ruies.

(c) "Court" includes any authority exercising judicial powers in the State of
Jharkfi.and.

(d) *High Court" meens the High Cor:rt of Jharktand.

(e) "RolI" means the roll of Advocates prepared and maintained under the
Advocates Act, 1961;

(f) "Secretariat" means the Sec,retariat estabiished by the Chief Justice of the

Higb Court of Jharkfiand under sub-rule (2) of Rule 3 of these Rules.

\
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3. Constitntion of the Permanent Committee:

(1) The Permanent Qemmittee shall be headed by the Chief Justice and

consist of-
(i) The Chief Jwtice of High Court of Jharkhand -Chairperson

(ii) Two senior-most Judges of the High Cor.rt - Member

(2) The Permanent Committee shall have a Secretariat The Secretariat of

the Chief Justice shall be the Secretariat of the Permanent Committee and the

Registrar General of the lfigh Court of Jharktraud shall be the ex-officio

Secretary of the Peuaane,lrt Commitiee.

(3) The Permane,nt Committee shall meet at least once in a Calendar year.

4. Qualification for Designation of an Advocate as a Senior Advocate.-

(i) The Full Court of Higb Court of Jharkhand is of the opinion that an

Advocate by virhre of his ability aod stand;ng at tbe Bar or special knowledge

or e:perience in law is desewing of such distinction so as to be designated as

SeniorAdvocate.

Explanation: The expression *standing at the Bar" means the position of

eminence attained by an Advocate af the Bar by virhre of his ability, seniority,

legal acumen, special knowledge or experience and high ethical standards

maintained by him or her, both inside and outside the Co*rt.

(ii) A, Advocate shall not be eligible to be designated as a Se,nior

Advocate unless he or she has actually practiced as an Advocate for not less

than ten yeaxs in the High Court of Jhartrfr,and or in any Court subordinate to the

High Court of Jharkhand or any tribunal in Jharlfiand and has appeared and

actually argued in some reported case or cases invoiving important questions of

1aw.

(iii) The advocate whose nuune is proposed for being designated as a

Senior Advocate or who applies for being designated as a SeniorAdvocate shall
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be an income tar assessee as on the date of the recommendation of Fuli Court

/application, for 4 minimum period of 10 (Ten) years.

5. Initiative for designation as a SeniorAdvocate.-

(i) An Advocate may be considered for being designated as a Senior

Advocate on:

(a) ,n application is made by the Advocate concerned, in the prescribed

Format which shall be taken to get the hisitrer details & shall be deemed to be

hislher consent.

(b) FuIl Cor:rt may take a decision to designate an Advocate as Senior

Advocate even without any application by the Advocate concerned.

All the decision of FuIl Court or the applications shall be submitied to the

Secretariat.

Provided that every application under sub-clause (1) (u) shall be made in Form

No.-1.

(2) Once in every year the Secretariat of the Per::rane,:rt Commitlee shall

i:rvite applications from members of the Bar Council of the State of Jharktand to

be designated as SeniorAdvocate by publishing notice to that effect in the website

of the High Cor:rt of Jharkiland. Bu the whole process must be concluded within

six montbs from the last date of submission of applications.

(3) The application by un advocate desirous of being designated as Senior

Advocate shall be addressed to the Registrar Ge,neral.

(4) The application shall contain a declaration to the effect that no

application to designate himlher as a Se,nior Advocate has been rejected by the

Supreme Court of Iadia or the High Court of Jharkfiand or any other High

Court withiD a period of two yea$ immediately preceding the date of

application.

6. Procedure before the Secretariat:

i. Ail applications or recommendafion of Fuli Court shall be submitted to

the Secretariat.
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ii. On receipt of such applications or recommendation of FuiI CourL

the Secretariat shall c;6mpile the relevaut data and information with regard to

the reputation, conduct and integrity of the Advocate(s) concerned and verify

the details of his/her participation in pro-bono worlg if aoy, reported

judgments in which he/she has appeared; the uumber of such judgments

reported dr:ring the last five years in the Court.

iii. The sor:rce(s) from which informatior.ldata will be sought and

collected by the Secretariat shall be as decided by the Permanent Committee.

iv. The Secretariat shall publish the recoramendation of FulI CourU

applicatiou for designation of a particular Advocate in the official website of

the High Court of Jharkfi.and inviting the suggestions/views of other

stakeholders in the proposed designation within 30 (Thfuty) drys.

v. The Secretariat shall place the suggestions/views of other

stakeholders to the proposed desiguation before the Permanent Commitee

for taking fi:rther i:rstnrctions. The Permanent Committee Inay, if considered

fit and necessary, seek the response from the Advocate concerned, on

the suggestions/views received in relatiou to his/her proposed designation

within susfu fime as it may deem fit.

vi. The views/suggestions shall be in writing, bear the rrilDe and fulI

address of the sender and shall be addressed to the Registar General of the

Higb Court. A-uy anonyrnous petition/representation shall be liable to

rejected.

vii. If theAdvocate is from any Court subordinate to the High Court of

Jharkhand or any tribunal h Jharktand then opinion of the concemed

Administrative Judge is to be recorded.

viii. Aftcr the data-base in terms of the above is compiled and all such

informatio!. as may be specifically directed by the Committee to be obtained in

respect of the Advocate is collecte4 and the suggestions/views of 6e other

stakeholders as also the response from theAdvocato,lf any, have been received,

the Secretariat shall put up the case before the Permanent Committee for
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smrtiny. The Permanent Committee may take assistance of otheq Sr. Advocates

or academics to assess the quality of writing of the publication, if aoy, of the

Advocate.

7. Procedure before the Permanent Committee:

i. The decision of Fult Court/application(s) for designation as Senior

Advocate shall be examined by the Permanent Committee in the light of the

materials provided by the Secretariat which shall include the

suggestions/views of the members of the Bar and othff stakeholders.

ii. The e,utire records and recourmendation of the Peruranent

Committee shall be forwarded to be placed before the Full Cor:rt.

8. Procedure before the Full Court:

i. A recommendation of FuIl Court/application for desiguation as a

Senior Advocate shall be considered as accepted by the Full Court, if the

majority of Judges present ulre in favour of zuch recouunendation

/apphcation.

ii. The Full Cor:rt on its own may d.ecide to designate any advocate as

Senior Advocate even without such Advocate having applied for ig
however the other qr:alification should be prese,lrt.

iii. Voting by secret ballot shali be resorted in absence of conseusr:s. In

the event of resort to secret ballot, a recommendation /application for

designation as a Se,nior Advocate shall be considered as accepted if
majority of the Jud.ges present vote in favour of the recornmendation

/appiication.

iv. On the approval of Full CourL anAdvocate shall be designated as a

SeniorAdvocate.

v. A recommendation /application that has not for:nd favour by the

FuIl Court, it may be reviewed/reconsidered on the fresh application, a"ft.er

exprry of a period of two years in the manner indicated above.
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9. Revocation and Surrender of Designation:

(a) The desiguation of an advocate as a Senior Advocate shall be

Iiable to be revoked after due notice to him/her, if-

i. the Bar Cor:ncil of India/Bar Cor:ncil of the State of

Jharktand/Bar Cor:ncil of any other State finds that he/she has

oemmitted professionaUother misconduct or if the High Court is

otherwise satisfied that he/she has violated all or any provisions of the

Rules framed and issued by the High Court of Jharlchand r:nder sub-

section (1) of section-34 of theAdvocates Act, 1961;

Or

ii. a d.esignated Senior Advocate is Srilty of any misconduct

which, in the opinion of the High CourL disentifles himlher to

continue to be worthy of the designation or if he/she is convicted of

au offence involving moral turpitude or for the contempt of ttre Court;

The Full Court may review and recall its decision to designate himlher as a

Se'nior Advocate after such notice to himAer as may be directed by the Chief

Justice.

(b) Notwithstanding anything contained in these rules, ar

Advocate who has been designated as a Senior Advocate may srurender the

designation conferred ou him/her by making an application to withdraw the

szurre to the Regishar General.

The Registrar General shall place the application before the Chief Justice

for appropriate orders thereon.

10. Notification of desiguation, revocation or withdrawal of Senior

Designation:

The Registar General shall notify the fact of designation of an advocate

as Senior Advocate or revocation or withdrawal of such designation to the
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Secretary General, Supreme Court of India, the Bar Cor:ncil of India, the Bar

Cor:ncil of State of Jharkhao{ the Bar Couocfu of other States and to all the

Principal Distict & Sessions Judges, subordinate to the High Court of

Jharkfian4 Tribr:nals in the State of Jhailtrand.

The notification shall also be published in the official website of the High

Court of Jharktrand and a copy thereof be communicated to the Judges of the

Higb Court. The Secretariat of the committee shall maintain tbe record of all

ttre decisions relating to designation/ revocafion/withdrawal of desiguation.

11. Residuary: A-11 pending proposals/applications for designation of an

advocate as Se,nior Advocate shall be retr:rned to the Advocate concerned for

applying afresh in accorr{ance with these nrJes.

LL Canvassing: Canvassing in any form shall disqsa[fy th. Advocate

concerned from being so designated.

13. Repeal and Savings: All other previous rules, regulations and guidelines

for designation of an Advocate as Senior Advocate are hereby repealed.

Notwitfutand.ing anyfhing contained in these ruIes any act done prior to

commenceinent of ttrese rules shall not be invalidated.
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Memo No. 25lR&S Ranchi, Dated the 246 of November,Z}Zl

Copy fonrarded to:-

1. D.R. cum PPS Vc to Hon'ble The Chief Justice and Secretaries of Hon'ble Judges for

their Lordship's kind perusal.

2.the Cental Project Coordinator, e-Courts hojecL High Court of Jharkhand, Ranchi with

a request to take necessary steps for its publication in the e-GazeLte of Jharkfiand and upload the

notification on the official website of the High Court of Jharktrand after its publication in the e-

Gazette of Jharkhand.

sd/-

Registrar General

Memo No. 26 /R&S Ranchi, Dated the 24tr of November,Z}2i

Copy forwarded to O/o Registar General, Registar Vigilance, Regismar Administration,

Registrar Judicial, Regishar Estrablishment, Member Secretary, S.C.M.S., Cenftal Project Co-

ordinator, , all Joint Registars, Deputy Regishar Dedicated Cell, Deputy Secretary, SCMS

Secretariat Deputy Registrar (Protocol), Court Officer, all Deputy Registrars, all Assistant

Registars, all Court Masters, Vo-P.A. Section, all Section Officers Ac, all Court Managers, Oath

Commissioner, Stamp Reporter, Chief Justice Secretariat High Court of Jharktrand, Ranchi for

information and needful.

A,rl'>r
Registrar General


